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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, AT NEW DELHI 

Original Application No. 559 of 2022 
 

IN THE MATTER OF: 

Mr. Sanjeev Jain, 

 

S/o Late Mr. Shikhar Chand Jain, 

 

R/o B-94, Lane No.10, Shashi Garden, 

 

Patparganj, New Delhi-110091,                                         …. Petitioner/Applicant 

 

VERSUS 

 

The Municipal Corporation of Delhi, 

SH. Gyanesh Bharti, IAS, 

Through its commissioner, 

Dr. S.P. Mukherjee Civic Center,  

JLN Marg, New Delhi-110002. & Ors.                                           …. Respondents 

 

REPLY ON BEHALF OF THE PETITIONER/APPLICANT. 

 

1. The present Reply is being filed by and on behalf of the Petitioner after 

carefully going through the ‘Status Reports/Reply’ dated 17th September, 

2022 & 02nd December, 2022 as filed by and on behalf of the Respondent No. 

1 i.e., Municipal Corporation of Delhi. The Petitioner denies all the contents 

Page 1 of 141

618



of such Status Reports as False, misleading and wrong, except to the extent 

expressly admitted to hereunder. Without prejudice to the generality of the 

above denial, the following Reply is tendered.  

2. It is respectfully submitted that the Status Reports as filed by and on behalf 

of the Respondent No. 1 i.e., Municipal Corporation of Delhi is incomplete, 

misleading & without any authenticated documents and is therefore liable 

to be Rejected. It is submitted that the contents of such Status Reports are 

totally misconceived, denied and specifically traversed. The Petitioner denies 

each and every averment and contentions raised by the Respondent No. 1 i.e., 

Municipal Corporation of Delhi in its Reports. Nothing in such Reports should 

be deemed to be admitted by the Petitioner for the want of specific traverse 

unless specifically admitted herein by the Petitioner. 

3. The Petitioner in interest of Protection of the Environment and in 

Protection of the Right to a Clean Environment as guaranteed by the 

Constitution of India under Article 21 and under Article 51 filed this present 

case before this Hon’ble Tribunal. Accordingly, through this present 

Petition the Petitioner has been seeking appropriate directions to Stop the 

Illegal activities that are being carried out at East MCD Park at Patpar Ganj 

village Chowk by Respondent No. 4 i.e., BSES Yamuna Power Limited with 

the help of Respondent No. 1 i.e., Municipal Corporation of Delhi and 
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Respondent No. 8 i.e., Public Works Department (PWD) and seeking 

appropriate directions to re-develop and re-plant the trees and plants, 

restore all the Greenery at East MCD Park at Patpar Ganj village Chowk 

at East Delhi which are being damaged by Respondent No. 4 i.e., BSES YPL, 

Respondent No. 1 i.e., MCD and Respondent No. 8 i.e., PWD. 

It is pertinent to mention here that, in Reply Statements of Respondent No. 

1 & Respondent No. 4, they have accepted the fact that there was greenery, 

plants, big trees, flower beds & planters at such MCD Park which has now 

been damaged by Respondent No. 4 i.e., BSES YPL with the help of 

Respondent No. 1 i.e., MCD and Respondent No. 8 i.e., PWD. Rather, 

Respondent No. 1, 4 & 8 are placing some wrong, fake & misleading 

documents which has no relevance from this present case.  

It is also important mention here that, the Joint Committee, through its 

Joint Inspection Report, admitted & mentioned the presence of such East 

MCD Park at Patpar Ganj village Chowk. The Point No. 3 of Joint Inspection 

Report clearly states that “flower beds/planter was constructed and greenery 

was being maintained before installation of these transformers. In addition, 

one hand pump and several benches were also installed at such East MCD 

Park at Patpar Ganj village Chowk for general public.” 
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Respondent No. 4 i.e., BSES YPL with the help of Respondent No. 1 i.e., 

MCD and Respondent No. 8 i.e., PWD has damaged such East MCD Park and 

dumped it by concrete, damaged all the flower beds/planters destroyed most 

of the greenery. But some big trees are still there which needs to be 

protected and one of them is a ‘Big Pipli Tree’ of diameter of 1.5 meters, 

height around 40 feet is still there and its branches are spread over an area of 

50 feet and some small trees and plants are still there. 

When the Joint Committee, which was constituted in compliance of the 

Hon’ble NGT order dated 05.08.2022 in O.A. 599/2022, is accepting & 

mentioning the presence of Green Environment at Patpar Ganj village 

Chowk before and after the installation of electrical transformers then 

there is no question of raising or denying the fact of presence of such Green 

Environment which is situated outside the complex of Shyama Prasad 

Mukherji T.B. Hospital at Patparganj Village Chowk, East Delhi 110091 of 

MCD Ward No. 12E. Hence, it clearly means that Respondent No. 4 i.e., 

BSES YPL with the help of Respondent No. 1 & 8 has damaged all the Green 

Environment and destroyed all the greenery, removed all the plants, big trees, 

flower beds. 

In addition, a Green Environment, which is comprising of green spaces, 

gardens, trees, flower beds, road-side plantings, sitting benches & drinking 

Page 4 of 141

621



water facility, is nothing but a Public Park. Hence, the Green 

Environment/area outside the complex of Shyama Prasad Mukherji T.B. 

Hospital at Patparganj Village Chowk which comprised of, one water hand 

pump, flower beds/planters, greenery & several benches and where a ‘Big 

Pipli Tree’ of diameter of 1.5 meters, height around 40 feet is still there with 

some small trees and plants is nothing but a MCD Park only. 

The presence of the above-mentioned park things/amenities were also 

confirmed by the local residents available at the site who gave all these 

information to the Joint Committee as specified in point no.3 of Joint 

Inspection Report which is singed by all the appointed members of the Joint 

Committee. 

Hence, this clearly shows that the site in question is a ‘MCD PARK’ only 

which Respondent No. 1, 3, 4 & 8 are clearly denning and misleading this 

Hon’ble Tribunal for their personal malafide intentions. 

It is pertinent to mention here that, such installation of Electrical 

transformers at site in question is nothing but an illegal installation because 

Officials of Delhi Fire Service as well as DPCC themselves informed that 

“No permission has ever been sought by Respondent No. 4 i.e., BSES 

Yamuna Power Limited to install the transformers at the said site in 
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question.” This information is also confirmed and mentioned by the Joint 

Committee in their Joint Inspection Report in point No. 7.  

Such illegal installation of Electrical Transformers by BSES YPL near such 

Big Pipli Tree & other small plants that are left at the site in question, is 

damaging those trees and the left-over Green Environment and the oil in sub-

station is going in the roots of such tree which is damaging the roots and 

Respondent No. 4 i.e., BSES YPL has also built the concrete structure around 

the Big Pipli Tree which is weakening the roots and eventually killing trees & 

Green Environment. Such Concrete Structure is not allowing the roots of the 

tree to grow eventually causing it to fall soon.  

National Green Tribunal (NGT) also ordered that no concrete work to be 

done within two-meter range of a Tree. Hence, all the illegal installation of 

Electrical transformers and concrete dumping at site in question i.e., East 

MCD Park by Respondent No. 4 are illegal and needs to be removed.  

4. The Respondent No. 1 i.e., Municipal Corporation of Delhi has concealed 

material facts and information from this Hon’ble Tribunal and knowingly 

placed on record wrong statements and hence, their Reports/Reply are 

liable to be dismissed with heavy cost. Respondent No. 1’s Reports/Reply 

are nothing but a ploy to coerce this Hon’ble Tribunal and the Petitioner 

to accept their wrong and false facts.  
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5. The Reports/Reply as filed by and on behalf of the Respondent No. 1 i.e., 

Municipal Corporation of Delhi is not maintainable and are liable to be 

rejected on the following grounds:  

 

5.1. JOINT COMMITTEE AS CONSTITUTED IN COMPLIANCE 

OF THE HON’BLE NGT ORDER DATED 05.08.2022 IN O.A. 

599/2022 ADMITTED & MENTIONED THE PRESENCE OF 

THE MCD PARK IN THEIR INSPECTION REPORT.  

In compliance of the Hon’ble NGT order dated 05.08.2022 in O.A. 

599/2022 in the matter of “Sanjeev Jain Vs. Municipal Corporation of 

Delhi & Ors”, a Joint Committee comprising of the concerned 

Statutory Authorities- Commissioner, Delhi Municipal Corporation, 

Directors, Department of Horticulture and Department of Delhi Fire 

Services, Government of NCT of Delhi, DPCC and District Magistrate 

(East) Delhi was constituted to visit the site in question and verify the 

factual position.  

Accordingly, a Joint Inspection was carried out on 12.09.2022 and a 

Joint Inspection Report was submitted. Through Point No. 3, in Joint 

Inspection Report, the Joint Committee themselves admitted & 
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mentioned the presence of the park. The Point No. 3 in Joint 

Inspection Report states as follows: 

“The representative of the Joint committee also gathered information 

from local residents in respect of installation of the transformers. Some 

of the local residents available at site apprised that earlier flower 

beds/planter was constructed and greenery was being maintained 

before installation of these transformers. They further informed that 

one hand pump and several benches were also installed at this place 

for general public.” 

Public parks are usually comprised of green spaces, gardens, trees, 

flower beds, road-side plantings, sitting benches & drinking water 

facility and the site in question has and had all the amenities that a 

normal Public Park comprises of, such as one water hand pump was 

there in the park that the Respondent No. 4 has damaged and dumped 

it by concrete, flower beds/planters are there,  greenery was being 

maintained before installation of such transformers, several benches 

were also installed at the site in question and a ‘Big Pipli Tree’ of 

diameter of 1.5 meters, height around 40 feet  is still there and its 

branches are spread over an area of  50 feet and some small trees and 

plants are still there. 
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The presence of the above-mentioned park things/amenities were 

also confirmed by the local residents available at the site who gave 

all these information to the Joint Committee as specified in point no.3 

of Joint Inspection Report which is singed by all the appointed members 

of the Joint Committee. 

Hence, this clearly shows that the site in question is a ‘MCD PARK’ 

only which Respondent No. 1, 3, 4 & 8 are clearly denning and 

misleading this Hon’ble Tribunal for their personal malafide intentions. 

 

The Respondent No.4 i.e., BSES Yamuna Power Limited through its 

Chairman has been doing illegal work that is still continuously 

happening which has resulted in complete damage of the 

Environment of the site in question i.e., East MCD Park at Patpar Ganj 

village Chowk at East Delhi, now no space for children to play has left 

, all plants and trees are being damaged and removed that left no 

greenery sign in the area, threat to the lives of the general public living 

near to the East MCD Park at Patpar Ganj village Chowk at East Delhi 

as the Respondent No. 4 has illegally acquired 100% East MCD Park 

and installed Electrical 33,000 high-voltage Sub-station and there is a 

running IGL Gas pipeline chamber underneath the East MCD Park (as 
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confirmed by the Joint Committee through point no. 2 of their Joint 

Inspection Report) which can anytime cause a blast in the area and can 

result in death of thousands of innocent public. 

It is pertinent to mention here that, such installation of Electrical 

transformers at site in question is nothing but an illegal installation 

because Officials of Delhi Fire Service as well as DPCC themselves 

informed that “No permission has ever been sought by Respondent 

No. 4 i.e., BSES Yamuna Power Limited to install the transformers at 

the said site in question.” This information is also confirmed and 

mentioned by the Joint Committee in their Joint Inspection Report in 

point No. 7.  

Such illegal installation of Electrical Transformers by BSES YPL 

near such Big Pipli Tree & other small plants that are left at the site in 

question, is damaging those trees and the left-over Green 

Environment and the oil in sub sub-station is going in roots of such 

tree which is damaging the roots and Respondent No. 4 i.e., BSES YPL 

has also built the concrete structure around the Big Pipli Tree which is 

weakening the roots and eventually killing trees & Green 

Environment. Such Concrete Structure is not allowing the roots of the 

tree to grow eventually causing it to fall soon.  
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It is important to mention that, National Green Tribunal (NGT) in 

one of their case ordered that no concrete work to be done within 

two-meter range of a Tree. Hence, all the illegal installation of 

Electrical transformers and concrete dumping at site in question i.e., 

East MCD Park by Respondent No. 4 is all illegal and needs to be 

removed. 

A copy of such Joint Inspection Report is annexed herewith and marked 

as Annexure-1. 

Photographs of such Big Pipli Tree and Concrete Structure are annexed 

herewith and marked as Annexure-2.  

 

5.2. MR. SACHIN SHARMA, IPS, ADDL. DCP, EAST DISTRICT, 

DELHI ADMITTED THAT THE SITE IN QUESTION IS A MCD 

PARK. 

On 20/07//2022, the Petitioner has moved one Application under Right 

to Information Act, 2005 to the DCP East District, Delhi Police with the 

question that “How many Police officers were appointed and given to 

the Private Electricity Company BSES Yamuna Power Limited on 

22.04.2022 and for what purpose and for which Place.” 
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That Vide reply letter of the application under Right to Information Act 

Dt. 18/08/2022 Reply ID No. 1390/2022/1659/Info. Cell/East District, 

it has been categorically intimated to the petitioner that “HC Manoj, 

Ct. Srikant & W/Ct Neeraj were appointed for providing Police 

Protection for Installation of the Electrical Transformers by the 

Private Electricity Company BSES Yamuna Power Limited at ‘MCD 

Park’ near Bapu Public School, Patparganj chowk, Delhi” as such 

reply was made by Mr. Sachin Sharma, IPS, Public Information Officer, 

Addl. DCP, East District, Delhi.  

A copy of reply letter Dt. 18/08/2022 is annexed herewith and marked 

as Annexure-3. 

 

5.3. MUNICIPAL CORPORATION OF DELHI (MCD) 

IDENTIFYING THE AREA OUTSIDE SHYAMA PRASAD 

MUKHERJI T.B. HOSPITAL AS MCD PARK. 

On date 14/10/2022 the Petitioner has moved one Application under 

Right to Information Act, 2005 to Chief Medical officer, Dr. SPM chest 

Hospital, Municipal Corporation of Delhi (MCD). 

Then vide reply letter of the Application under Right to Information Act 

Dt. 31.10.2022 Letter No. DR. SPMCH/PPG/MCD/2022/D-940, it has 
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been informed to the Petitioner that “MCD’s Waste Dumping Ground, 

MCD Delhi Environment Municipal Corporation Service Office 

(MCD’s DEM’s Office) and “MCD Park” all three are situated outside 

the complex of Shyama Prasad Mukherji T.B. Hospital at Patparganj 

Village Chowk, East Delhi 110091 of MCD Ward No. 12E.” 

Hence MCD itself accepting and stating that there is a MCD Park 

situated outside Shyama Prasad Mukherji T.B. Hospital at 

Patparganj Village Chowk, East Delhi 110091 of MCD Ward No. 12E 

then, why MCD Commissioner Respondent No. 1, Chief Secretary of 

Delhi Respondent No. 3, Chairman BSES Yamuna Power Ltd. 

Respondent No. 4 & Chief Secretary of Delhi Respondent No. 8 are 

denying the truth about the existence of MCD Park and misleading 

Hon’ble Tribunal even though MCD’s department documents are 

proving the existence of MCD Park.  

A copy of Reply Letter Dt. 31/10/2022 along with the pictures of such 

MCD’s Waste Dumping Ground, MCD Delhi Environment Municipal 

Corporation Service Office and MCD’s Park as evidence are annexed 

herewith and marked as Annexure-4 and Annexure-5 respectively. 
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5.4. EXECUTIVE ENGINEER, MAINTENANCE DEPARTMENT M-

4, SHAHDARA, SOUTH ZONE ISSUED A TENDER FOR THE 

WORK OF BEAUTIFICATION OUTSIDE OF SHYAMA 

PRASAD MUKHERJI T.B. HOSPITAL PATPARGANJ MAIN 

CHOWK. 

On date 03/08/2023 the Petitioner has moved one Application under 

Right to Information Act, 2005 to Executive Engineer, Maintenance 

Department, Shahdara, South Zone, Municipal Corporation of Delhi 

with the question that “Which Department of MCD undertakes the 

work of Construction of Boundary wall of Parks, Fixing of Grills at 

Boundary walls of Park and Beautification work.” 

Then vide reply letter of the Application under Right to Information Act 

Dt. 01.09.2023 Letter No. EE/SH/S/M-III/2023-24/D-359 it has been 

informed to the Petitioner that “the Maintenance Department of MCD 

undertakes the work of Construction of Boundary wall of Parks, 

Fixing of Grills at Boundary walls of Park and Beautification work 

is undertaken by Horticulture Department” as such reply was made 

by Indra Vir Singh, Executive Engineer Maintenance Department-III, 

Shahdara, South Zone, MCD.  
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It is pertinent to mention that, on 07/02/2017, Mr. Mula Singh, 

Executive Engineer, Maintenance Department-IV, Shahdara, South 

Zone, MCD issued a Work Order No. EE [M-Shah. (S)]-

IV/SYS/2016-2017/216 in favour of M/s. Sudeep Subaksh, 

Contractor Agent for beautification outside the Shyama Prasad 

Mukherji T.B. Chest Hospital Patparganj Main Chowk for Tender 

Amount Rs. 4,89,721/- (Four Lakh Eighty-Nine Thousand Seven 

Hundred Twenty-One Rupees only).  

The Work Order was issued for undertaking the following works: 

a. Steel Work welding  

b. Brick Wall 

c. 24mm thick washed Marble Chips work & Plaster on wall 

d. Earth Work in excavation by mechanical means 

e. Supplying and stacking at site good earth and others work. 

Actually, on date 10/05/2023 the Petitioner has moved one Application 

under Right to Information Act, 2005 to Deputy Commissioner, 

Shahdara, South Zone, Municipal Corporation of Delhi with the 

question that “what all work was done and by which Contractor and for 

how much amount the work was done in line of the Work Order No. EE 

[M-Shah. (S)]-IV/SYS/2016-2017/216 as issued by the Executive 
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Engineer, Maintenance Department-IV, Shahdara, South Zone, MCD, 

on 07/02/2017.” 

Accordingly, on 17/10/2023, the Petitioner was provided related 

documents comprising of 33 pages by Maintenance Department-

IV, Shahdara, South Zone, MCD for which the petitioner paid amount 

Rs. 66/- (Slip No. 99143) to get such related documents of 33 Pages. In 

such related documents of 33 pages, it is mentioned that “on 

07/02/2017, Mr. Mula Singh, Executive Engineer, Maintenance 

Department-IV, Shahdara, South Zone, MCD issued a Work Order No. 

EE [M-Shah. (S)]-IV/SYS/2016-2017/216 in favour of M/s. Sudeep 

Subaksh, Contractor Agent for beautification outside the Shyama 

Prasad Mukherji T.B. Chest Hospital Patparganj Main Chowk for 

Tender Amount Rs. 4,89,721/- (Four Lakh Eighty-Nine Thousand Seven 

Hundred Twenty-One Rupees only).” 

 

Hence, it clearly shows that MCD Park was beautified and some 

additional construction work was done by the Executive Engineer, 

Maintenance Department-IV, Shahdara, South Zone, MCD, on 

07/02/2017 via Work Order No. EE [M-Shah. (S)]-IV/SYS/2016-

2017/216.  
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The area of such MCD Park is width 21.6 feet and Length 84.9 feet, 

Concrete Boundary wall height is 2.6 feet and MS Railing above the 

Boundary wall is of the height 2.6 feet and Entry Gate of such MCD 

Park is of the height 2.3 feet. 

These measurements clearly shows that there is a proper place of such 

MCD Park which has its own Concrete Boundary wall, MS Railing 

and its own Entry Gate.  

Hence, this clearly shows that MCD has never handed over the land 

where such MCD Park is situated to PWD neither in 2012 nor 

anytime and till today the land of such MCD Park is with MCD only.  

A copy of Reply Letter Dt. 01.09.2023 Letter No. EE/SH/S/M-III/2023-

24/D-359 is annexed herewith and marked as Annexure-6. 

A copy of the Application 10/05/2023 along with the copy of the related 

documents comprising of 33 pages along with the Payment Slip No. 

99143 are annexed herewith and marked as Annexure-7 (colly). 

5.5. MUNICIPAL CORPORATION OF DELHI (MCD) 

IDENTIFYING THE AREA OUTSIDE SHYAMA PRASAD 

MUKHERJI T.B. HOSPITAL AS MCD PARK. 
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On date 13/10/2022 the Petitioner has moved one Application under 

Right to Information Act, 2005 to Deputy Commissioner, Shahdara 

South Zone, Municipal Corporation of Delhi.  

Then vide reply letter of the Application under Right to Information Act 

Dt. 05.12.2022 Letter No. 885/D/AC/SHD/(S)/2022-23 it has been 

informed to the Petitioner that the “road in front of MCD Park which 

is situated besides Shyama Prasad Mukherji T.B. Hospital at 

Patparganj Village Chowk, East Delhi 110091 of MCD Ward No. 12E 

is being cleaned on daily basis” and it is being cleaned by two (2) MCD 

Workers and their names are: 

A) Rishipal s/0 Babulal, Employment No. Regular P.S.-B.M.D-

51801230 and; 

B) Nitin s/o Bhushan, Employment No. Regular P.S.-B/M.D-

70302397. 

Such Reply is being given by the Deputy Commissioner, Shahdara 

South Zone, Municipal Corporation of Delhi. In their official Reply 

dated 05/12/2022 the Department is clearly mentioning that the 

“Road in front of MCD Park” is being cleaned on daily basis and it 

is being cleaned by two (2) MCD Workers. 
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Hence MCD itself accepting and stating that there is a MCD Park 

situated outside Shyama Prasad Mukherji T.B. Hospital at 

Patparganj Village Chowk, East Delhi 110091 of MCD Ward No. 12E 

then, why MCD Commissioner Respondent No. 1, Chief Secretary of 

Delhi Respondent No. 3, Chairman BSES Yamuna Power Ltd. 

Respondent No. 4 & Chief Secretary of Delhi Respondent No. 8 are 

denying the truth about the existence of MCD Park and misleading 

Hon’ble Tribunal even though MCD’s department documents are 

proving the existence of MCD Park.  This clearly shows Respondent 

No. 1, 3, 4 & 8’s ill intentions. 

A copy of Reply Letter Dt. 05/12/2022 is annexed herewith and marked 

as Annexure-8. 

5.6. CHIEF ENGINEER-3, MUNICIPAL CORPORATION OF 

DELHI, INFORMED THAT THE LAND WHICH IS SITUATED 

OUTSIDE SHYAMA PRASAD MUKHERJI T.B. HOSPITAL 

HAS NEVER BEEN HANDED OVER TO PWD, GOVERNMENT 

OF DELHI IN 2012. 

On date 15/07/2023 the Petitioner has moved one Application under 

Right to Information Act, 2005 to Chief Engineer-3, MCD, Delhi, 

Municipal Corporation of Delhi with the question that “Whether any 
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Land which is situated outside Shyama Prasad Mukherji T.B. Hospital 

had been handed over to PWD, Government of Delhi in 2012.” 

Then vide reply letter of the Application under Right to Information Act 

Dt. 18.10.2023 Letter No. EE (M)-IV/Shah. (S)/2023-24/D-1409 it has 

been informed to the Petitioner that “No such information is available 

in this MCD office.” 

Hence, this clearly shows that No such Land including MCD Park 

which is situated outside Shyama Prasad Mukherji T.B. Hospital had 

ever been handed over to PWD, Government of Delhi in 2012. 

A copy of Reply Letter Dt. 18.10.2023 is annexed herewith and marked 

as Annexure-9. 

 

5.7. ENGINEER IN CHIEF, PUBLIC WORKS DEPARTMENT 

(PWD), GOVERNMENT OF DELHI INFORMED THAT THE 

LAND WHICH IS SITUATED OUTSIDE SHYAMA PRASAD 

MUKHERJI T.B. HOSPITAL HAS NEVER BEEN HANDED 

OVER TO PWD, GOVERNMENT OF DELHI IN 2012. 

On date 30/09/2022 Registration No. PWDEC/R/2022/60238, the 

Petitioner has moved one Application under Right to Information Act, 

2005 to Engineer in Chief, PWD, with the question that “Whether any 
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Land measuring 20.5 feet wide and 84 feet long which is situated 

outside Shyama Prasad Mukherji T.B. Hospital had been handed over 

to PWD, Government of Delhi in 2012.” 

Then vide First Appeal Reply letter of the Application under Right to 

Information Act Dt. 03.10.2023 Letter No. 1420 it has been informed 

to the Petitioner that “No such information is available in this Division. 

Hence information of this office may be treated as NIL” 

Hence, this clearly shows that No such Land including MCD Park 

which is situated outside Shyama Prasad Mukherji T.B. Hospital had 

ever been handed over to PWD, Government of Delhi in 2012. 

A copy of Reply Letter Dt. 03.10.2023 Letter No. 1420 is annexed 

herewith and marked as Annexure-10. 

 

5.8. NO PROPOSAL HAS EVER BEEN MADE TO THE 

CORPORATION HOUSE, CIVIC CENTER DURING THE 

PERIOD 01.01.2012 TO 31.05.2012 FOR HANDOVER OF THE 

MCD LAND SITUATED OUTSIDE SHYAMA PRASAD 

MUKHERJI T.B. HOSPITAL, PATPARGANJ CHOWK TO 

PWD, GOVERNMENT OF DELHI. 
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On date 19.07.2023 Diary No. 1377, the Petitioner has moved one 

Application under Right to Information Act, 2005 to Commissioner of 

MCD, Civic Center with the question no. 8 & 9 that “under which Rules 

& Regulation can MCD handover its Land to PWD, Government of 

Delhi and with whose permission can handover such land.” 

Then vide Reply letter of the Application under Right to Information 

Act Dt. 31.10.2023 Letter No. 1843 it has been informed to the 

Petitioner that “Corporation House has the power to give permission 

for transfer/handover of MCD Land to any Government Department” 

as such reply was made by Land & Estate Department, MCD, Civic 

Center.” 

On date 05.10.2023 Diary No. 2643, the Petitioner has moved one 

Application under Right to Information Act, 2005 to Secretary of 

Corporation, MCD, Civic Center with the question that “on which all 

dates between 01.01.2012 to 31.05.2012 Corporation house session was 

held.” 

Then vide Reply letter of the Application under Right to Information 

Act Dt. 26.10.2023 Letter No. 628 it has been informed to the Petitioner 

that “Corporation house session was held on 11.01.2012, 23.01.2012, 

08.02.2012, 27.02.2012 & 09.03.2012.” 
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On date 30.10.2023 Diary No. 3054, the Petitioner has moved one 

Application under Right to Information Act, 2005 to Secretary of 

Corporation, MCD, Civic Center wherein the Petitioner asked for “the 

Minutes of the Meeting for date 11.01.2012, 23.01.2012, 08.02.2012, 

27.02.2012 & 09.03.2012.” 

Accordingly, on 07.11.2023 via Letter No. 672, the Petitioner was 

provided related documents comprising of 385 pages by Secretary 

of Corporation, MCD, Civic Center for which the petitioner paid 

amount Rs. 770/- (Slip No. 43437) to get such related documents of 385 

Pages. In such related documents of 385 pages, no such Proposal has 

ever been made, during Corporation House’s Session which were 

held between period 01.01.2012 to 31.05.2012, by the MCD to the 

Corporation House, Civic Center for handover of the MCD land 

comprising of width 21.6 feet and Length 84.9 feet, situated outside 

Shyama Prasad Mukherji T.B. Hospital, Patparganj Chowk to PWD, 

Government of Delhi.  

Hence, this clearly shows no such Proposal has ever been made to the 

Corporation House, Civic Center during the period 01.01.2012 to 

31.05.2012 for handover of the MCD land situated outside Shyama 

Prasad Mukherji T.B. Hospital, Patparganj Chowk to PWD, 
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Government of Delhi. The area of such MCD Park is width 21.6 feet 

and Length 84.9 feet, Concrete Boundary wall height is 2.6 feet and MS 

Railing above the Boundary wall is of the height 2.6 feet and Entry Gate 

of such MCD Park is of the height 2.3 feet. 

Hence, this clearly shows that MCD never handed over its Land to 

PWD in 2012 and the Commissioner of MCD is clearly misleading 

this Hon’ble Tribunal with his ill malafide intentions and filling 

fake & forged documents. 

Note: Due to bulky size of such related documents comprising of 385 

pages, as provided by the Secretary of Corporation, MCD, Civic Center 

for which the petitioner paid amount Rs. 770/- (Slip No. 43437), the 

Petitioner has not attached those 385 pages as an annexure. But if the 

Hon’ble Tribunal wants then the Petitioner will bring those 385 pages 

in records. 

A copy of Reply Letter Dt. 31.10.2023 Letter No. 1843 is annexed 

herewith and marked as Annexure-11. 

A copy of Reply Letter Dt. 26.10.2023 Letter No. 628 along with the 

Copy of Letter No. 672 dated 07.11.2023 along with the Slip No. 43437 

are annexed herewith and marked as Annexure-12. 
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5.9. STATUS OF TASKS ON 77 CORRIDORS CATEGORY A B AND 

C IN MATTER OF I.A. NO. 34/1999 IN CWP NO. 13029/1985 M.C. 

MEHTA VS. UOI & ORS. OVER WHICH RESPONDENT NO. 1 

IS LAYING THEIR CASE IS BASELESS, HAS NO RELEVANCE 

AND FAKE.  

On date 21.01.2023 Registration No. LGOVS/R/2023/60028, the 

Petitioner has moved one Application under Right to Information Act, 

2005 to Lt. Governor, Delhi with the question that “Has any meeting 

been held of Hon’ble Lt. Governor, Delhi on 24.02.2021 to review the 

Status of Tasks on 77 Corridors Category A B and C in matter of I.A. 

NO. 34/1999 in CWP NO. 13029/1985 M.C. Mehta Vs. UOI & Ors. 

Along with the minutes of such meeting.” 

Then vide Reply letter of the Application under Right to Information 

Act Dt. 02.03.2023 Letter No.  XXIV/29/spl/ID-645/2023/8066/RTI 

Cell/Desk-II/PHQ it has been informed to the Petitioner that “As per 

records, the requisite information is not available in this Head Quarters” 

as such reply was made by Hon’ble Lt. Governor, Delhi and Deputy 

Commissioner of Police, Delhi Police, Head Quarters.  

Hence, it clearly shows that, no such meeting was held of Hon’ble Lt. 

Governor, Delhi on 24.02.2021 to review the Status of Tasks on 77 
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Corridors Category A B and C in matter of I.A. NO. 34/1999 in 

CWP NO. 13029/1985 M.C. Mehta Vs. UOI & Ors. of Hon’ble 

Supreme Court, and, Commissioner of MCD is clearly misleading this 

Hon’ble Tribunal with his ill malafide intentions and filling fake & 

forged documents. 

A copy of reply letter Dt. 02.03.2023 Letter No.  XXIV/29/spl/ID-

645/2023/8066/RTI Cell/Desk-II/PHQ is annexed herewith and marked 

as Annexure-13. 

5.10. CHIEF SECRETARY OF DELHI ADMITTED THAT LT. 

GOVERNOR, DELHI NEVER GAVE ANY PERMISSION TO 

RESPONDENT NO. 4 I.E., BSES YPL FOR INSTALLATION OF 

THREE (3) HEAVY ELECTRICITY TRANSFORMERS IN MCD 

PARK SITUATED OUTSIDE SHYAMA PRASAD MUKHERJI 

T.B. HOSPITAL AT PATPARGANJ VILLAGE CHOWK, EAST 

DELHI. 

On date 04.03.2023 Registration No. CSCTO/R/2023/60113, the 

Petitioner has moved one Application under Right to Information Act, 

2005 to Chief Secretary of Delhi with the question that “Has LT. 

Governor, Delhi ever gave any permission to Respondent No. 4 i.e., 

BSES YPL for installation of three (3) heavy Electricity Transformers 
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in MCD Park situated outside Shyama Prasad Mukherji T.B. Hospital 

at Patparganj Village Chowk, East Delhi.” 

Then vide Reply letter of the Application under Right to Information 

Act Dt. 13.03.2023 Letter No. F.11(27)/2022-23/4th-Qtr/PIO-

2672/Power/479 it has been informed to the Petitioner that No such 

information is available in this Department.  

Hence, it clearly shows that no such meeting has ever been held 

wherein LT. Governor, Delhi gave permission to Respondent No. 4 

i.e., BSES YPL for installation of three (3) heavy Electricity 

Transformers in MCD Park situated outside Shyama Prasad 

Mukherji T.B. Hospital at Patparganj Village Chowk, East Delhi. 

A copy of Reply Letter Dt. 13.03.2023 Letter No. F.11(27)/2022-23/4th-

Qtr/PIO-2672/Power/479 is annexed herewith and marked as 

Annexure-14. 

 

6. Para-Wise Reply to Status Report dated 17th September, 2022 as filed by 

Respondent No. 1 i.e., Commissioner of Municipal Corporation of Delhi: 

6.1. The content of Para 1 of the Status Report/Reply are matter of record 

and merit no response and anything contrary to the record is denied.  
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6.2. The content of Para 2 of the Status Report/Reply are denied unless 

expressly admitted. Nothing in Para 2 of the Status Report/Reply shall 

be admitted for lack of denial by way of specific traverse. It is denied 

that the land in front of the Shyama Prasad Mukherji T.B. Chest 

Hospital and Mother & Child Welfare Centre, Patparganj Village, Delhi 

has been earmarked as road. Respondent No. 1 with its ill intentions is 

using an Old Document which has no relevance in this present case 

i.e., the old Layout Plan of Patparganj Village Complex dated 

01.02.1983.  

Through such an old document, Respondent No. 1 wants to convey that 

since 1983 till 2023, in these 40 years, No Development has been 

done/made in Patparganj Village Chowk by the Delhi Government & 

Municipal Corporation of Delhi. This is clearly false and a Lie which 

cannot be ignored.  

In these 40 years a lot of Developments has been made and some of 

them are as follows: 

a. Through these developments only MCD Park has been made 

outside the complex of Shyama Prasad Mukherji T.B. Hospital at 

Patparganj Village Chowk, East Delhi 110091 of MCD Ward No. 

12E.  
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b. Through these developments only MCD’s Waste Dumping 

Ground, MCD Delhi Environment Municipal Corporation 

Service Office (MCD’s DEM’s Office) and MCD Park all 

three are situated outside the complex of Shyama Prasad 

Mukherji T.B. Hospital at Patparganj Village Chowk, East Delhi 

110091 of MCD Ward No. 12E. 

c. For furtherance of developments only, Executive Engineer, 

Maintenance Department M-4, Shahdara, South Zone issued a 

Tender for the work of Beautification outside of Shyama 

Prasad Mukherji T.B. Hospital Patparganj Main Chowk. 

It is pertinent to mention that, on 07/02/2017, Mr. Mula Singh, 

Executive Engineer, Maintenance Department-IV, Shahdara, 

South Zone, MCD issued a Work Order No. EE [M-Shah. (S)]-

IV/SYS/2016-2017/216 in favour of M/s. Sudeep Subaksh, 

Contractor Agent for beautification outside the Shyama 

Prasad Mukherji T.B. Chest Hospital Patparganj Main Chowk 

for Tender Amount Rs. 4,89,721/- (Four Lakh Eighty-Nine 

Thousand Seven Hundred Twenty-One Rupees only).  

The Work Order was issued for undertaking the following works: 

a. Steel Work welding  
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b. Brick Wall 

c. 24mm thick washed Marble Chips work & Plaster on wall 

d. Earth Work in excavation by mechanical means 

e. Supplying and stacking at site good earth and others work. 

 

Hence, it clearly shows that there is a MCD Park and such MCD 

Park was beautified and some additional construction work was 

also done by the Executive Engineer, Maintenance Department-IV, 

Shahdara, South Zone, MCD, on 07/02/2017 via Work Order No. EE 

[M-Shah. (S)]-IV/SYS/2016-2017/216.  

The area of such MCD Park is width 21.6 feet and Length 84.9 feet, 

Concrete Boundary wall height is 2.6 feet and MS Railing above the 

Boundary wall is of the height 2.6 feet and Entry Gate of such MCD 

Park is of the height 2.3 feet. 

These measurements clearly shows that there is a proper place of such 

MCD Park which has its own Concrete Boundary wall, MS Railing and 

its own Entry Gate. 

It means Since 1983 till now 2023, a lot of development works have 

been undertaken and done by the Delhi Government & Municipal 

Corporation of Delhi, which has been mentioned above.  
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Hence, it is clear that Respondent No. 1 with its ill intentions is using 

an Old Document which has no relevance in this present case i.e., the 

old Layout Plan of Patparganj Village Complex dated 01.02.1983.  

Respondent No. 1 i.e., Commissioner of Municipal Corporation of 

Delhi is clearly submitting incomplete, misleading documents. The 

Respondent No. 1 has concealed material facts and information from 

this Hon’ble Tribunal and knowingly placed on record wrong 

statements and hence, their Reports/Reply are liable to be dismissed 

with heavy cost. Respondent No. 1’s Reports/Reply are nothing but a 

ploy to coerce this Hon’ble Tribunal and the Petitioner to accept their 

wrong and false facts. 

If in case, Respondent No. 1 i.e., Commissioner of Municipal 

Corporation of Delhi, thinks he is stating all true facts in his Status 

Report/Reply then, Respondent No. 1 must submit a separate 

Affidavit and state that No Development has ever been done since 

1983 till now 2023 in Patparganj Village Chowk. 

6.3. The content of Para 3 of the Status Report/Reply are denied unless 

expressly admitted. Nothing in Para 3 of the Status Report/Reply shall 

be admitted for lack of denial by way of specific traverse. It is denied 

that the land in front of the Shyama Prasad Mukherji T.B. Chest 
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Hospital and Mother & Child Welfare Centre, Patparganj Village, Delhi 

was transferred/handed over to Public Works Department (PWD), 

Government of NCT of Delhi for maintenance purpose because as 

stated above, in 2017 Executive Engineer, Maintenance Department M-

4, Shahdara, South Zone issued a Tender for the work of Beautification 

outside of Shyama Prasad Mukherji T.B. Hospital Patparganj Main 

Chowk. Hence it means that all the maintenance work related to such 

land where such MCD Park is situated is undertaken by MCD only 

and that is why no such land in front of the Shyama Prasad 

Mukherji T.B. Chest Hospital, Patparganj Village, Delhi was 

transferred/handed over to Public Works Department (PWD), 

Government of NCT of Delhi for maintenance purposes. In addition, 

no supporting Documents has been attached to prove their point 

6.4. The content of Para 4 of the Status Report/Reply are denied unless 

expressly admitted. Nothing in Para 4 of the Status Report/Reply shall 

be admitted for lack of denial by way of specific traverse. It is denied 

that no permission has been granted by MCD to BSES Yamuna Power 

Limited for installation of transformer at the said site as same is not 

maintained by MCD, Shahdara, South Zone. It is pertinent to mention 

here that MCD has been and still till date maintains the land where such 
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MCD Park is maintained which is situated outside the complex of 

Shyama Prasad Mukherji T.B. Hospital at Patparganj Village Chowk, 

East Delhi 110091 of MCD Ward No. 12E and that is why on 

07/02/2017, Mr. Mula Singh, Executive Engineer, Maintenance 

Department-IV, Shahdara, South Zone, MCD issued a Work Order No. 

EE [M-Shah. (S)]-IV/SYS/2016-2017/216 in favour of M/s. Sudeep 

Subaksh, Contractor Agent for beautification outside the Shyama 

Prasad Mukherji T.B. Chest Hospital Patparganj Main Chowk for 

Tender Amount Rs. 4,89,721/- (Four Lakh Eighty-Nine Thousand 

Seven Hundred Twenty-One Rupees only).  

Hence, it clearly shows that there is a MCD Park and such MCD Park 

was beautified and some additional construction work was also done by 

the Executive Engineer, Maintenance Department-IV, Shahdara, South 

Zone, MCD, on 07/02/2017 via Work Order No. EE [M-Shah. (S)]-

IV/SYS/2016-2017/216.  

This clearly shows that MCD, Shahdara, South Zone has all the power 

related to such MCD Park land and such MCD Park land is owned & 

maintained by MCD, Shahdara, South Zone only and not by PWD. 

Respondent No. 1 i.e., Commissioner of Municipal Corporation of 

Delhi is clearly submitting incomplete, misleading documents. The 
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Respondent No. 1 has concealed material facts and information from 

this Hon’ble Tribunal and knowingly placed on record wrong 

statements and hence, their Reports/Reply are liable to be dismissed 

with heavy cost. 

6.5. The content of Para 5 of the Status Report/Reply are matter of record 

and merit no response and anything contrary to the record is denied.  

  

7. Para-Wise Reply to Status Report dated 02nd December, 2022 as filed by 

Respondent No. 1 i.e., Commissioner of Municipal Corporation of Delhi: 

7.1. The content of Para 1 & 2 of the Status Report/Reply are matter of 

record and merit no response and anything contrary to the record is 

denied. 

7.2. The content of Para 3 of the Status Report/Reply are denied unless 

expressly admitted. Nothing in Para 3 of the Status Report/Reply shall 

be admitted for lack of denial by way of specific traverse. It is denied 

that the issue in regards to the installation and removal of the 

transformer/power station pertains to BSES lies with the PWD. Vide 

order dated 10.01.2012 Principal Secretary (UD), Government of 

NCT of Delhi had decided to vest the road having right of way (ROW) 

of 60 feet & above belonging to MCD with Government of NCT of 
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Delhi so as to ensure proper maintenance and upkeeping of the road 

from the funds of the State Government in view of the financial 

constraints being faced by the Municipal Corporation of Delhi 

(MCD) and the need to maintain the roads.  

That is why, the road having right of way (ROW) of 60 feet & above 

is with Public Works Department (PWD), Government of Delhi. But 

the Land which is in question, where such MCD Park is maintained, 

is still remains with the MCD and is also maintained by MCD only. 

The Land in question is situated besides the said road and outside 

Shyama Prasad Mukherji T.B. Hospital at Patparganj Village Chowk, 

East Delhi 110091 of MCD Ward No. 12E.  

In addition, the Electrical transformers of Respondent No. 4 i.e., 

BSES are installed on the land where such MCD Park is maintained 

and not on the said road of 60 feet.  

In Addition, the fake document that is being attached by Respondent 

No. 1 as part of their annexure 1 on page no. 7 of their Status 

Report/Reply is completely Fake & Forged Document. Such fake 

document has been made without any Letter Head of any 

Department which claims to hand over the road to PWD and without 

any Name, designation of the persons who fake signed such forged 
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document. It is clearly Contempt of Hon’ble Tribunal. That is why, the 

Petitioner requests this Hon’ble Tribunal to order Commissioner of 

Municipal Corporation of Delhi to appear Physically before this 

Hon’ble Tribunal and answer with whose help the Commissioner has 

prepared such fake & forged document to mislead this Hon’ble 

Tribunal and in order to hide the damage of Green Environment that 

has been done at such site in question.  

Hence, the issue in regards to the installation and removal of the 

transformer/power station pertains to BSES lies with the Municipal 

Corporation of Delhi (MCD) only and not with PWD. 

7.3. The content of Para 4 of the Status Report/Reply are denied unless 

expressly admitted. Nothing in Para 4 of the Status Report/Reply shall 

be admitted for lack of denial by way of specific traverse. It is denied 

that there is no Park situated in front of Dr. Shyama Prasad Mukherji 

T.B. Chest Hospital at Patparganj Village Chowk, East Delhi.  

Detailed submissions have already been made in foregoing paragraphs 

about the existence of the MCD Park in front of Dr. Shyama Prasad 

Mukherji T.B. Chest Hospital at Patparganj Village Chowk, East Delhi.  

Till today date the MCD Park is still situated outside the Dr. Shyama 

Prasad Mukherji T.B. Chest Hospital at Patparganj Village Chowk, East 
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Delhi and in this regard the Maintenance Department of MCD 

undertakes the work of Construction of Boundary wall of Parks, Fixing 

of Grills at Boundary walls of Park and Beautification work is 

undertaken by Horticulture Department of MCD and same is being 

confirmed by the Indra Vir Singh, Executive Engineer Maintenance 

Department-III, Shahdara, South Zone, MCD.  

In addition, on 07/02/2017, Mr. Mula Singh, Executive Engineer, 

Maintenance Department-IV, Shahdara, South Zone, MCD issued a 

Work Order No. EE [M-Shah. (S)]-IV/SYS/2016-2017/216 in favour 

of M/s. Sudeep Subaksh, Contractor Agent for beautification outside 

the Shyama Prasad Mukherji T.B. Chest Hospital Patparganj Main 

Chowk for Tender Amount Rs. 4,89,721/- (Four Lakh Eighty-Nine 

Thousand Seven Hundred Twenty-One Rupees only).  

The Work Order was issued for undertaking the following works: 

a. Steel Work welding  

b. Brick Wall 

c. 24mm thick washed Marble Chips work & Plaster on wall 

d. Earth Work in excavation by mechanical means 

e. Supplying and stacking at site good earth and others work. 
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Hence, it clearly shows that there was and is a MCD Park in front of 

Dr. Shyama Prasad Mukherji T.B. Chest Hospital at Patparganj Village 

Chowk, East Delhi, and that is why such MCD Park was beautified and 

some additional construction work was done by the Executive 

Engineer, Maintenance Department-IV, Shahdara, South Zone, MCD, 

on 07/02/2017 via Work Order No. EE [M-Shah. (S)]-IV/SYS/2016-

2017/216.  

The area of such MCD Park is width 21.6 feet and Length 84.9 feet, 

Concrete Boundary wall height is 2.6 feet and MS Railing above the 

Boundary wall is of the height 2.6 feet and Entry Gate of such MCD 

Park is of the height 2.3 feet. 

These measurements clearly shows that there is a proper place of such 

MCD Park which has its own Concrete Boundary wall, MS Railing and 

its own Entry Gate.  

It is important to mention that Respondent No. 1 i.e., Commissioner of 

Municipal Corporation of Delhi is clearly submitting incomplete, 

misleading documents. The Respondent No. 1 has concealed material 

facts and information from this Hon’ble Tribunal and knowingly placed 

on record wrong & forged documents through Deputy Director 

(Horticulture), Municipal Corporation of Delhi and hence, their 
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Reports/Reply along with all the fake annexures are liable to be 

dismissed with heavy cost. Respondent No. 1’s Reports/Reply are 

nothing but a ploy to coerce this Hon’ble Tribunal and the Petitioner to 

accept their wrong and false facts.  

7.4. The content of Para 5 of the Status Report/Reply are denied unless 

expressly admitted. Nothing in Para 5 of the Status Report/Reply shall 

be admitted for lack of denial by way of specific traverse. It is denied 

that the land in front of the Shyama Prasad Mukherji T.B. Chest 

Hospital, Patparganj Village, East Delhi has been earmarked as road. 

Respondent No. 1 with its ill intentions is using an Old Document 

which has no relevance in this present case i.e., the old Layout Plan of 

Patparganj Village Complex dated 01.02.1983.  

Through such an old document, Respondent No. 1 wants to convey that 

since 1983 till 2023, in these 40 years, No Development has been 

done/made in Patparganj Village Chowk by the Delhi Government & 

Municipal of Delhi. This is clearly false and a Lie which cannot be 

ignored.  

In these 40 years a lot of Developments have been made and some of 

them are as follows: 
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a. Through these developments only, the MCD Park has been made 

outside the complex of Shyama Prasad Mukherji T.B. Hospital at 

Patparganj Village Chowk, East Delhi 110091 of MCD Ward No. 

12E.  

b. Through these developments only, MCD’s Waste Dumping Ground, 

MCD Delhi Environment Municipal Corporation Service Office 

(MCD’s DEM’s Office) and MCD Park all three are situated outside 

the complex of Shyama Prasad Mukherji T.B. Hospital at Patparganj 

Village Chowk, East Delhi 110091 of MCD Ward No. 12E. 

c. For these developments only, Executive Engineer, Maintenance 

Department M-4, Shahdara, South Zone issued a Tender for the 

work of Beautification outside of Shyama Prasad Mukherji T.B. 

Hospital Patparganj Main Chowk. 

 

It is pertinent to mention that, on 07/02/2017, Mr. Mula Singh, 

Executive Engineer, Maintenance Department-IV, Shahdara, South 

Zone, MCD issued a Work Order No. EE [M-Shah. (S)]-IV/SYS/2016-

2017/216 in favour of M/s. Sudeep Subaksh, Contractor Agent for 

beautification outside the Shyama Prasad Mukherji T.B. Chest Hospital 
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Patparganj Main Chowk for Tender Amount Rs. 4,89,721/- (Four Lakh 

Eighty-Nine Thousand Seven Hundred Twenty-One Rupees only).  

The Work Order was issued for undertaking the following works: 

a. Steel Work welding  

b. Brick Wall 

c. 24mm thick washed Marble Chips work & Plaster on wall 

d. Earth Work in excavation by mechanical means 

e. Supplying and stacking at site good earth and others work. 

 

Hence, it clearly shows that there is a MCD Park and such MCD Park 

was beautified and some additional construction work was also done by 

the Executive Engineer, Maintenance Department-IV, Shahdara, South 

Zone, MCD, on 07/02/2017 via Work Order No. EE [M-Shah. (S)]-

IV/SYS/2016-2017/216.  

The area of such MCD Park is width 21.6 feet and Length 84.9 feet, 

Concrete Boundary wall height is 2.6 feet and MS Railing above the 

Boundary wall is of the height 2.6 feet and Entry Gate of such MCD 

Park is of the height 2.3 feet. 

These measurements clearly shows that there is a proper place of such 

MCD Park which has its own Concrete Boundary wall, MS Railing and 
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its own Entry Gate. It means Since 1983 till now 2023, a lot of 

development works have been undertaken and done, which has been 

mentioned above.  

It is pertinent to mention that, as per Layout Plan of Patparganj 

Village Complex dated 01.02.1983, there is a marked land opposite 

side to Shyama Prasad Mukherji T.B. Hospital at Patparganj Village 

Chowk, East Delhi where there is Sub-Station Building of DESU, 

Power Department of Delhi Government which is still there intact till 

date i.e., 2023. In 2003 Delhi Government transferred such Sub-Station 

Building to BSES Yamuna Power Limited as per License Agreement 

made between Delhi Government and BSES Yamuna Power Limited. 

Since 1983 to till 2022 all the Electrical Transformers were installed at 

such Sub-Station Building of DESU, Power Department of Delhi 

Government. But, in 2022 Respondent No.4 BSES Yamuna Power 

Limited had acquired 100% area of East MCD Park which is situated 

outside Shyama Prasad Mukherji T.B. Hospital and installed Electrical 

33,000 high-voltage Sub-station which resulted in complete damage 

to Green Environment at the East MCD Park at Patpar Ganj village 

Chowk at East Delhi, no space for children to play left, all plants and 
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big trees are being damaged & removed that left no greenery sign in the 

said area. 

 

Respondent No. 1 i.e., Commissioner of Municipal Corporation of 

Delhi is clearly submitting incomplete, misleading documents. The 

Respondent No. 1 has concealed material facts and information from 

this Hon’ble Tribunal and knowingly placed on record wrong 

statements and hence, their Reports/Reply are liable to be dismissed 

with heavy cost. Respondent No. 1’s Reports/Reply are nothing but a 

ploy to coerce this Hon’ble Tribunal and the Petitioner to accept their 

wrong and false facts. 

If in case, Respondent No. 1 i.e., Commissioner of Municipal 

Corporation of Delhi, thinks he is stating all true facts in his Status 

Report/Reply then, Respondent No. 1 must submit a separate Affidavit 

and state that No Development has ever been done since 1983 till now 

2023 in Patparganj Village Chowk. 

7.5. The content of Para 6 of the Status Report/Reply are denied unless 

expressly admitted. Nothing in Para 6 of the Status Report/Reply shall 

be admitted for lack of denial by way of specific traverse.  
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On 02.03.2023 via Letter No.  XXIV/29/spl/ID-645/2023/8066/RTI 

Cell/Desk-II/PHQ it has been informed to the Petitioner that “no 

meeting was held of Hon’ble Lt. Governor, Delhi on 24.02.2021 to 

review the Status of Tasks on 77 Corridors Category A B and C in 

matter of I.A. NO. 34/1999 in CWP NO. 13029/1985 M.C. Mehta Vs. 

UOI & Ors. of Hon’ble Supreme Court” as such reply was made by 

Hon’ble Lt. Governor, Delhi and Deputy Commissioner of Police, 

Delhi Police, Head Quarters.  

Hence, it clearly shows that, Commissioner of MCD is clearly 

misleading this Hon’ble Tribunal with his ill malafide intentions and 

filling fake & forged documents which has no relevance with the 

present case. 

On 13.03.2023 via Letter No. F.11(27)/2022-23/4th-Qtr/PIO-

2672/Power/479 it has been informed to the Petitioner that “no meeting 

has ever been held wherein LT. Governor, Delhi gave permission to 

Respondent No. 4 i.e., BSES YPL for installation of three (3) heavy 

Electricity Transformers in MCD Park situated outside Shyama Prasad 

Mukherji T.B. Hospital at Patparganj Village Chowk, East Delhi.” as 

such reply was made by Chief Secretary of Delhi. 
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Hence, it clearly shows that, Respondent No. 4 i.e., BSES Yamuna 

Power Limited has damaged the Green Environment, destroyed the 

plants & trees and has illegally encroached such MCD Park which 

is situated outside Shyama Prasad Mukherji T.B. Hospital at Patparganj 

Village Chowk, East Delhi and in name of which, Respondent No. 8 

i.e., Public Works Department (PWD) has illegally disbursed such an 

illegal amount of Rs. 67,78,254/- to Respondent No. 4 i.e., BSES 

Yamuna Power Limited. It is a very serious matter as it relates to Money 

Laundering also.   

It is pertinent to mention that, Respondent No. 4 i.e., BSES Yamuna 

Power Limited has not only illegally encroached such MCD Park which 

is situated outside Shyama Prasad Mukherji T.B. Hospital at Patparganj 

Village Chowk, East Delhi but also illegally encroached the other MCD 

Parks & Green Government Properties all over in Delhi.  

Hence, I kindly request this Hon’ble Tribunal to order an Independent 

Enquiry on which all places in Delhi Respondent No. 4 i.e., BSES 

Yamuna Power Limited has illegally encroached the other MCD Parks 

& Green Government. Such enquiry to be conducted an Independent 

Government Agency. 
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Hence, Respondent No. 1, 4 & 8 are clearly misleading this Hon’ble 

Tribunal with their ill malafide intentions and placing fake & forged 

documents which has no relevance with this present case. 

7.6. The content of Para 7 of the Status Report/Reply are denied unless 

expressly admitted. Nothing in Para 7 of the Status Report/Reply shall 

be admitted for lack of denial by way of specific traverse. It is denied 

that no permission has been granted by MCD to BSES Yamuna Power 

Limited for installation of transformer at the said site as same is not 

maintained by MCD, Shahdara, South Zone. It is pertinent to mention 

here that MCD has been and still till date maintains the Land where 

such MCD Park is maintained which is situated outside the complex of 

Shyama Prasad Mukherji T.B. Hospital at Patparganj Village Chowk, 

East Delhi 110091 of MCD Ward No. 12E and that is why on 

07/02/2017, Mr. Mula Singh, Executive Engineer, Maintenance 

Department-IV, Shahdara, South Zone, MCD issued a Work Order No. 

EE [M-Shah. (S)]-IV/SYS/2016-2017/216 in favour of M/s. Sudeep 

Subaksh, Contractor Agent for beautification outside the Shyama 

Prasad Mukherji T.B. Chest Hospital Patparganj Main Chowk for 

Tender Amount Rs. 4,89,721/- (Four Lakh Eighty-Nine Thousand 

Seven Hundred Twenty-One Rupees only).  
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This clearly shows that MCD, Shahdara, South Zone has all the 

power related to such MCD Park land and such MCD Park land is 

owned & maintained by MCD, Shahdara, South Zone only and not 

by PWD. 

Respondent No. 1 i.e., Commissioner of Municipal Corporation of 

Delhi is clearly submitting incomplete, misleading documents. The 

Respondent No. 1 has concealed material facts and information from 

this Hon’ble Tribunal and knowingly placed on record wrong 

statements and hence, their Reports/Reply are liable to be dismissed 

with heavy cost. 

 

8. It is submitted that the Status Report/Reply dated 17th September, 2022 & 

02nd December, 2022 as filed by and on behalf of the Respondent No. 1 i.e., 

Commissioner of Municipal Corporation of Delhi and MCD itself is baseless, 

full of wrong & fake facts. Therefore, all the contentions raised by the 

Respondent No. 1 in their Status Report/Reply are liable to be discarded and 

hence, it is most respectfully Prayed that this Hon’ble Tribunal in the interest 

of the justice be pleased to dismiss the Status Report/Reply as filed by 

Respondent No. 1 with exemplary costs & order Commissioner of 

Municipal Corporation of Delhi to appear Physically before this Hon’ble 
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Tribunal and in addition, the Original Application deserves to be allowed as 

per the Prayers made therein along with the Compensation for the 

Environmental Damages. 

 

Signature of Petitioner 

 

VERIFICATION 

I, Sanjeev Jain, the Petitioner herein, do hereby verify that the contents of the 

above paragraphs are true to the best of my knowledge and grounds are based 

on legal advice and that I have not suppressed any material fact.  

 

Date: __________  

Place: 

 

 

PETITIONER 
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BEFORE THE NATIONAL GREEN TRIBUNAL, 

IN THE MATTER OF: 

PRINCIPAL BENCH, AT NEW DELHI 

Mr. Sanjeev Jain, 

Original Application No. 559 of 2022 

S/o Late Mr. Shikhar Chand Jain, 

R/o B-94, Lane No. 10, Shashi Garden. 

Patparganj, New Delhi-110091, 

The Municipal Corporation of Delhi, 

SH. Gyanesh Bharti, IAS, 

Through its commissioner, 

Commis 

Dr. S.P. Mukherjee Civic Center, 

neSanio 

JLN Marg, New Delhi-110002. & Ors. 

nder: 

VERSUS 

AFFIDAVIT 

Petitioner/Applicant 

Vaf S/o Late Sh. Shikhar Chand Jain r/o B- 94 Gali No 10, Shashi Garden 

Patpargann Dehi l 10092, aged 5l years, do hereby solemnly aftirm and declare as 

Respondents 

arkardoone 
am the Petitioner/ Applicant in the above noted matter and the Petitioner 

well conversant with the facts and circumslances of the case and competent 

lo Swear this affidavit. 
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3. 

That I have done whatsoever inquiry, investigation, which was in my power 
to do, to collect all data, which was available and which was relevant for this 
Hon'ble Tribunal. I further confirm that I have not concealed in the present 
petition any data/ information, which may have abled this Tribunal to form an 
opinion. 

That I am duly competent to swear the present Affidavit. 

Solemnly affirmed at New Delhi, 

Before me 

oath COmmissIone 
Notary 12022 

VASTAV 

unCourt 

2re Court, .Delni-

concealed thereof. 

iidentify 
the 

Deponent 
who 

has 

signed 

thumb 

impression 
in 

my 

presence 

Verification at New Delhi on 

VERIFICATION 

I do hereby veYify and affirm that the contents of paragraph l to 3 of this affidavit 

are true and correct to my knowledge and belief and no material fact have been 

day of Novem ber, 2023. 

Identified 

n 

6 NOV 2994 

NOV 2023 

CERTIFIEC THAI, THt DEPONENT 

Shri/Smt. ! 
S/o, W/o, 

NOV "923 
that i nntcas ) 

kn. Sanylthosdalhi ch Sh 

day of November, 2023. 

egt Déihi 
which 

DEPONENT 

d to him/her 

cdge. 

DEPONENT 

D 
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OFFICE OF THE PUBLIC INFORMATION OFFICER: 

To 

Subject: -

Sh. Sanjeev Jain, 

2 

EAST DISTT. : 

R/o B-94, Gali No-10, Shashi Garden, 
Patparganj, Delhi-1 10091. 

DELHI. 

/2022. 

Reg. Supply of information/documents under Right to lnformation Act, 2005. 

This is with reference to your RTI application dated 20.07.2022 received in RTI Cell/East 

District on 21.07.2022 through single window of East District under RTI Act-2005 vide this office 

DEPOL/12286/2022. I am to inform you that as per report received from Pandav Nagar of East 

District. The asked information on your RTI application is as under: 

HC Manoj , Ct. Srikant & W/Ct Neeraj were appointed for assistance to electricity 

company BSES Yamuna Power Ltd. 

MCD park near Bapu Public School, Patparganj, Delhi. 

Assistance was provided for the official work of the company. 

The First Appellate Authority U/s 19 of RTI Act 2005 is Ms. Priyanka Kashyap, IPS, Dy. 

Commissioner of Police, East District, Patparganj, Mandawali, Fazalpur, Delhi-110092. You may if 

so desire, file a 1 Appeal U/s 19 (1) of RTI Act 2005 within 30 days from the date of receipt of this 

letter, in case you are not satisfied with this response. 

(SACHIN SHARMA, IPS) 
PUBLIC INFORMATION OFFICER 

ADDL. DY.COMMISSIONER OF POLICE-1, 

EAST DISTRICT: DELHI, Ph. No.21210507 (RTI Cell) 

ID No 1390/2022/ 1654 /Info. Cel/East District, dated, Delhi the 

Annexure-3
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rrer 

frqy:-u sfr•R 3fufsH 2005, GITHO d. 

MOST URGENT RTI MATTER 

fo 20.07.2022 

ytciH tlot yeH HRT tery Private Electricity Company BSES Yamuna 

GIIG. 

yf fcot y RIfey Private Electricity Company BSES Yamuna 

yrH feHÌ yIH YRHT* tTs Private Electricity Company BSES Yamuna 

fàaTui ot RHT GY| h 1 t Private Electricity Company BSES 

Yamuna Power Ltd. Ì 3HRy tatGiR 

-94 TIfiar 10, /gft ng 
yeysij facft 110091. 

H. 9136423998. 

3rfrfqA 2005, 5 3iGfa fergo f 

G|-o 

District 

Police Station etc. 

Rs. 

Received 

544 ( T0 ) 

GIr 

ubllc Inj 

No.. 

on a/e of..K.I 

Pio 
Police Department 

The sum of R in worda)Z.EN. /t 

.C2c 
...à aT by 

59 

34-UYK Aicer 
Date. Dy. Commsipuer of Police 

82/DCP/D/1-0,000 Pads-MGITBP-CHDG. Page 61 of 141
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No. DR.SPMCH/PPG/MCD/2022/D- 140 

5. H. 

Municipal Corporation of Delhi 
O/o The SMO In-charge 
Dr. SPM Chest Hospital 

Patparganj, Delhi- 110091 
spm.mncd@gmail.com 

011-22754649 

1. 

fag HLGI 3ftcar frtru 2005 (|D £, 07 fuis 17-10-2022) * 3ra at aÉ 

2. 

Addl. DHA- 4 (Personnel), ferc R A 

sAIgT Hl E* HTt, $ farii - 1 10002 

ar-94, ac . 10, erfr ZA 

Azadi Ka 
Amrit Mahotsav 

gruri Aot- 110091 

Dated 3| .10.2022 

Serior Modical Offfcer !'c 
Dr. SPV C!:Hc 
Paipargal"; iohi-11 

Delhi Municpai Corpuiatior 
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A.P.Lo. 

B94 T|t 0, gIgft s 
yct ft-1 L0091. 

H-9136423998. 

MOST URGENT MATTER 

Date -)y- lo - 2 

Roie 
14/e/22 

lgun Cama 

Sl4331L 
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P.I.O, 

Oder No- 57F575518. 

MOSTLRGENT RL\ATIER 

Date- 03.08.202M 

HtÀ RTI Act 2005, H 3-a fTRgO fU GT 

q SE fert -110091. Ht. 9136423998. 

ahda 
Yuoz (upno: 

RTINO 3 
2323 

3TCAT COUNTERFOIL 

To y detached and kept by the Sender. 

10 
POSTAL ORDER 

To whom payable 

At what Office 

Whether crossed. 

Date sent. 

57F 57551 8 
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MUNICIPAL CORPORATION OF DELHI 
Office of the Executive Engineer-M-III/SSZ 

Block-01, Khichripur, Near Dispensary, Delhi-91. 

No.EE/SH/s/M-II/2023-24/D- 3 S4 

To, 

Shri Sanjeev Jain, 
Add:- B-94, Gali No. 10, Shahshi Garden, 
Patparganj, East Delhi-110091. 

Dated:- o|42023 

Subject: - Reply of RTI application no. 18 dated. 28.08.2023. 

Please find enclosed herewith the reply of above said RTI. 

If you are not satisfied with the information provided, you may appeal with the first appellant authority within 30 days before the Superintendent Engineer-l| Shahdara (South) Zone, First Floor, 419, FIE, Udyog Sadan, Patparganj Industrial Area, Delhi. 

PIO 

(Indra Vir Singh) 
Executive Engineer M-III 

Shahdara (South) Zone 
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MUNICIPAL CORPORATION OF DELHI 
Office of the Executive Engineer-M-ll|/SSZ 

Block-01, Khichripur, Near Dispensary, Delhi-91. 

SUBJECT:- Point wise reply of the RTI application no 18 dated 
28.08.2023 by applicant Shri Sanjeev jain. 

1. The construction of boundary wall of parks is undertaken by 
concerned Project/Maintenance division. 

2. The fixing of grills at the boundary wall of parks is undertaken by 
concerned Project/Maintenance division. 

3. The beautification work other than civil works is undertaken by 
Horticulture department of Zone. 

E.E.-M-Il-SSZ 

AE-1/ ||/ |/ IV 
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|224 
SI-

2.2o]1 26 

)9/u)22 
Gs.n 

DART)SSZ 

FmmC 

NAHAB sántaly hsplcior Word No......k. 

D.EM.SJSHD J(N) ZONE (MCO) 
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Zone. 

East Dohl Municipal Corporatiorn 
GPca of tha Ass:0start Comimisslarner 

No. 85/D/AC/SHD/(S)/20R-23' 

shr/Sint. �.éal 

Slr/Madan, 

Shahdara (Söutinj Zone. 
Near Karkardooma Court, shahdara Delll-32 

Date: 

The required information submited by the 

(1): 

Please refer to your application vide Ib/Dy. Ny. &alRKn,atad 

Under Right to Information Act, 20D5. 

enclosed herewlth for yOur Ihformation. I you are not satisiled wlth the reply you may 

apueal before 1" Appellate Authority i.e, Deputy Commlssloner, Shahdara (South) 

Asstt. Commlssioner/ PO 
Shahdarn (Sout) Zone 
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frtt- 110092. 

MOST URGENT RTI MATTER 

B-94 Tefti0, ggf 

Date 

51F6579 

yeys ft - 10091. HÌ - 9136423998. 

3-1o: 
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To, 

No. EE (M)-IV/Shah. (S)/2023-24/D- 1sD9 

Sir, 

Sh. Sanjeev Jain, 

MUNICIPAL CORPORATION OF DELHI 
Office of the Executive Engineer (M)-1V 

Shahdara South Zone 

R/o B-94, Gali No.10 

School Block, Shakarpur, Delhi -110092 
E-mail: eem4ssz@gmail.com 

Shashi Garden Patparganj, 
New Delhi-110091. 

1. The information is as under: -

Please refer to your application under RTI Act-2005 RTI no. 17 dated 27.07.2023. 

T 

Dated: |-l0-2023 

Reply enclosed by Engineering Department of this division i.e. E.E.-M-IV Shah South 

Encl.: As above 

2. As per Section 19 (1) of RTI-2005 you may file an appeal to the First Appellate Authority within 
thirty days of issue of this letter, whose particulars are given below: 

Name and Address of First Appellate SE-I\/Shah. (S) Zone, First Floor, 419 Udyog Sadan 
Authority Patparganj industrial Area, Delhi-110092. 

(For all future correspondence please quote complete ID No. mentioned above) 

Thanking you. 

yours faithfully, 

Exec1tEGheer (M-V) 
Strat ($) Zone, P.l.O. 

GAGAN KHANNA 
EE-M.IVSHAH (S) MCE 

Annexure-9
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HG: 3TR.�IHIE. To 17 frifH 27.07.2023 

1 

2 

3 

-94, 1eft io 10, reft g, 

4 
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5 

6 

7 

8 

9 

Asstt. Engineer, i -y 
Shahdara Sout 
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Dated- 16|io|23 
Present:- Sh.Kapil Mishra ASO on behalf of PIO, Sh Gagan Khanna, E.E.-(M)-IV 
Present:- Sh. Sanjeev Jain (Applicant) 

No: -S.E.-I/ Shd.(S) Zone/2023/ -|41 

Zh.Sanjeev Jain, 

Office of Superintending Engineer- II /FAA, 
Shahdara South Zone, Ist Floor, 419 Udyog Sadan, 

Patpargani, Industrial area, Delhi-110092 

The case was fixed for hearing of appeal on on 12.10.2023 at 3:00 PM.But 
due to administrative reason hearing preponed at 1:00PM inplace of 3:00 PM. During 
the hearing it is learnt that reply has not been provided to the appellant till date, thus 
the purpose of hearing is very much defeated. PIO is directed to take RTI cases on 
priority. Further PIO is directed to reply within a week time free of cost. 

Municipal Corporation of Delhi 

R/O-B-94, Gali No: 10, 

Copy to: 

Ref.:- 'Appeal No: - 234 Postal Order No.57F496465 

As per section 19 of the "Right to information Act, 2005", Applicant may file an appeal, if any, within 90 days of the issue of this order, before 2° Appellant Authority i.e. the Central Information Commissioner, Room No. 414, Baba Gang Nath Marg, Munirka, New Delhi-110067. 

Shashi Garden Mayur Vihar 
Patparganj, Delhi 110091 

Mob-9136423998 

2 

3. 
4. 

Order 

Accordingly, Appeal is disposed off. 

1. PIO (Executive Engineer (M-IV)/Sh/S/Zone. 

(A.K.`ingh) 
FAA-Cum S.E-ll 

Shahdara South Zone 

ASW to S.E.II /Sh/S/Zone for taking follow up action Head clerk/ASO to S.E.Il /Sh/S/Zone for taking follow up action. Office copy to diary clerk for record. 
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Office of the Superintending Engineer-li/FAA, Shah. South Zone, First Floor, 419, Block-B, Udhyog Sadan, Patparganj Industrial Area, Delhi 

No: -S.E.-I1/ Shd. (S) Zone/2023/D-|36 

Appeal No. 
Postal Order No. 

Concerned PIO 

This has reference to your appeal under the RTI Act, 2005 details of which are as under: 

Sh. Sanjeev Jain 

Municipal Corporation of Delhi 

B-94, Gali No. 10, 
Shahshi Garden, Patparganj, 

110092. 

East Delhi-110091. 

in the above mentioned case, the date of hearing has been fixed for 
12.10.23 at 03.00 PM before the 1 Appellate Authority i.e. Superintending Engineer-ll, Shahdara (South) Zone. 

Mb. No. 9136423998. 

Hearing Notice 

It is requested to please attend the above mentioned hearing before the 
1 Appeiiate Authority in his office at First Floor, 419, Udyog Sadan, Patparganj Industrial Area, Delhi-110092. 

Copy to: 

234 

:- 57F 496465 

EE-M-IV/SSZ 

Dated:- 03| lo]o3 

2. ASW to SE-1I/SSZ for taking follow up action. 
3. ASO to SE-II/SSZ for taking follow up action. 
4. Office copy. 

(Amrish Kumar Singh) 
FAA-Cum S.E-| 

Shahdara South Zone 

1. PlO EE-(M)-IV /Shahdara South - directed to attend the above mentioned 
hearing along with the complete record of RTI. 
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HT. 9136423998. 

far tÀRTI Act 2005, > 

\1OST RGENTRTJ MATTER 

RTI copy TTI GTET}. 

1577 �3 RTI 3T4 fàrT HtH z T RTI 3ffyH 2005 qug 6 
07.2023 STYT I 191. Q# RTI TIS TS t G HRTI 9HG 3iy ot 3. 

qC SsRUT yfrfett 10092. 

3reftgu 3rft - 2, 

fH -d fetg fI GIs. 
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MOST URGENT RTI MATTER 
o 15.07.29u 

5T1 

ath 
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HI 3sfaR faf2005, 3- gat 10/- q pPostel oder no 57f496465 34T 3I. 

ycrE t -10091. HÌ. 9136423998. 

3TTAT COUNTERFOIL 

Yo be detached and kept 
by the Sender. 

10 
POSTAL ORDER 

To whom payable. 

At what Office 

Whether crossed 

Date sent. 
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Public Authority 

Registration Number 
Date of Filing 

Name 

Gender 

Address 

Pincode 

Country 
State 
Status 
Pincode 

Phone Number 

Mobile Number 
Email-ID 

Citizenship 
Is the Applicant Below 

Poverty Line ? 

PWDEC/R/2022/60238 
30/09/2022 

Public Works Department (PWD) - Engineer 
in Chief 

Sanjeev Jain 
Male 

B-94 GALI NO-10 SHASHI GARDEN, Mayur 
Vihar patpar ganj 
110091 

India 

Delhi 

Details not provided 
Details not provided 
+91-9136423998 

+91-9136423998 

sanjeevjain|dot| b94at|gmail<dot|eom 

Indian 

No 

((Description of Information sought (upto 500 characters)) 
Deseription of Information Sought 

Q1. As per the records of Executive Engineer PWD Road East Division 2 1 2. 
Ramesh Park Near Shakar pur Police Station Pusta Road East Delhi 
110092, after 10th .January 2012. East MCD Shahdara South Zone has taken 

the part of road side land 20.5 feet wide and 84 feet long. Which is situated 
outside the boundary wall of Dr. Shyama Prasad Mukherjee Chest Hospital, 
Opposite Bapu public school, Patparganj village, on which date he was 
handed over or transferred to PWD or not, should be given information. 

Annexure-10
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Q2. As per the records of Executive Engineer PWD Road East Division 212, 

Ramesh Park Near Shakar pur Police Station, Pusta Road East Delhi 

110092, after 10th January 2012. East MCD Shahdara South Zone has taken 

the road side land part 20.5 feet wide and 84 feet long. Which is located 

outside the boundary wall of Dr. Shyama Prasad Mukherjee Chest Hospital, 

Opposite Bapu public school, Patparganj village, on the date on which the 

handover or transfer took place to PWD, then its copy should be given. 

Note. kindly provide all the reply along with my questions in it and with all 

the related documents with the authorized stamp of concerned department 

and signature of authorized person this information asked for are most 

urgent. 
Concerned PIO 

Supporting document 

PIO, East Road Divn. 

Supporting document not provided 
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Applicant Name 

Iof i 

Text of Application 

Reply of Application 

SN. 

1 

2 

3 

4 

5 

ACTION HISTORY OF RTI REQUEST No.PWDEC/RI2022/60238 

6 

Action Taken 

RTI REQUEST 
RECEIVED 

REQUEST 

Sanjeev Jain 

FORWARDED TO PIO 

1. As per the records of Executive Engineer PWD Road East Division 

212, Ramesh Park Near Shakar pur Police Station Pusta Road East 

Delhi 110092, after 10th January 2012. East MCD Shahdara South 

Zone has taken the part of road side land 20.5 feet wide and 84 feet 

long. Which is situated outside the boundary wall of Dr. Shyama 

Prasad Mukherjee Chest Hospital, Opposite Bapu public school, 

Patparganj village, on which date he was handed over or transferred 

to PWD or not, should be given information. 

REQUEST 
TRANSFERRED TO 

OTHER PIO 

REQUEST 
TRANSFERRED TO 

OTHER PIO 

REQUEST 
TRANSFERRED TO 

OTHER PIO 

OF 

REQUEST DISPOSED 

2. As per the records of Executive Engineer PWD Road East Division 

212, Ramesh Park Near Shakar pur Police Station, Pusta Road East 

Delhi 110092, after 10th January 2012. East MCD Shahdara South 

Zone has taken the road side land part 20.5 feet wide and 84 feet 

long. Which is located outside the boundary wall of Dr. Shyama 

Prasad Mukherjee Chest Hospital, COpposite Bapu public school, 

Patparganj village, on the date on which the handover or transfer 

took place to PWVD, then its copy should be given. 

Note. kindly provide all the reply along with my questions in it and 

with all the related documents with the authorized stamp of 

concerned department and signature of authorized person this 

information asked for are most urgent 

No such information is available in this Division. Hence information of 

this office may be treated as NIL. 

Date of 

Action 

30/09/2022 

https://rtionline.deini.gov.in KIIVIISrIVp 

03/10/2022 

03/10/2022 

15/10/2022 

31/10/2022 

01/11/2022 

Action 
Taken By 

Nodal Officer 

Nodal Officer 

PIO CE East 
Zone 

HQ-(SPIo) 

PIO Circle 
East-(SPIO) 

PIO, East 
Road Divn. 

(SPIO) 

PIO, East 
Road Divn. 

(SPIO) 

Print 

Remarks 

Forwarded To: PIO, East Road Divn. 

(Tr8) 

0!-1-2022. 12:19 
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.. 12:09 PM rtionline.delhi.gov.inRTIMIS/CPIOlappealDetails.php?reg=NXpUbrnNvZIRaS1BrnYXZxMjc3VjJKRkiKK1aWT 

Registration No. : 
Type of Receipt : 

Name : 

Address : 

State : 

Phone No. : 

Email : 

Status(Rural/Urban) : 

1 

Is Requester Below Poverty 
Line ? : 

RTI Request Number : 
CPIO's Order/Decision No. 

Ground For Appeal : 

Prayer or Relief Sought: 

SN. Action Taken 

FIRST APPEAL 

RECEIVED 
APPEAL 
FORWARDED TO 

2 CONCERNED FIRST 
APPELLATE 
AUTHORITY 

PWDECIA/2022/60267 

REQUEST: 

Online Receipt 

FIRST APPEAL DETAILS 

Sanjeev Jain 

Delhi 

-9136423998 

sanjeevjain.b94@gmail.com 

B-94 GALI NO-10 SHASHI GARDEN, Mayur Vihar patpar ganj. 
Pin:110091 

Details not provided 

No 

PWDECR/2022/60238 

Details not provided 

Applicant Name 
Reply of Appeal 

Date of Receipt : 
Language of Request : 

Gender: 

ACTION HISTORY OF RTI FIRST APPEAL No.- PWDECIA/2022/60267 

Sanjeev Jain 

Date ofAction 

01/11/2022 

02/11/2022 

Country : 

Mobile No. : 

By 

Education Status : 

Does It Concern Life or 

Liberty of a persion: 
RTI Request Date : 

Date of Receipt of CPIO's 
Order/Decision : 

Action Taken 

DOCUMENTS 

Reason For Delay: No Response Within the 
Time Limit 

My RTI Application dated 30.09.2022, RTI ID No. PWDEC/R/2022/60238 as 
no response till date from your side or either from the concerned department 
to which my application was transferred. so as per rti act 2005 first appeal 
kindly provide me the response in written on my application. 

01/11ZVe 
English 

If no correct reply is provided to me within the time then I will file an appeal 

against the responsible EDMC Shaedra South Zone officer to second appeal 

authority. 

Remarks 

Nodal Officer Online 

Male 

Note: kindly provide all the reply along with my questions in it and with all 
the related documents with the authorized stamp of concerned department 
and signature of authorized person these information asked for are most 

urgent 

RTI Request/ Reply Details 

India 

+91 
9136423998 

Details not 
provided 
Details not 
provided. 

01/11/2022 

Details not 
provided 
Details not 
provided 

https://rtionline.delhi.gov.in/RTIMIS/CPIOlappealDetails.php?reg=NXpUbrnNvZIRaS1BmYXZxMic3VJKR0kK1dwIG1wsUIQTmlqZVWMzdVhri i 1.2 Page 120 of 141
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faq 

HG 1. 

HE0GU, 

00-22452036 & a 011-21210380 Fmail:- cepudlellum212u gmanl conn 
No: 54(RTI)/PWD East(Road)/M-212/ 

4 

-94, T A 10, 

Under Akshardham Flyover, Opp. Metro Pillar No. 50, Noida Mor, Delhi-l 10091 

Se faoil-110091 

PUBLIC WORKS DEPARTMENT 
Office ofExecutise Engincer 

Public Works Department Dis ision East Road(M-212), 

S.No. Appeal No. 

DNAL CAPITAL TERRITORY OF DELHI 

300MGI3¬ RH t ATÈET #. PWDEC/A/2022/60150, PWDECIA/2022/60155. 
PWDECIA/2022/60022, PWDEC/A/2022/60268, & PWDEC/A/2022/60267 Hqa À| 

uls pj SIui iAI 2320 f5 05 /07/2023 
2. qfRHSi auÍcis oi qa H 23(34a)/ A /341 4fR(yi) /fà H/913 fà 03/07/ 2023 

PWDEC/A/2022/60 150 

PWDECIA/2022/60155 

PWDEC/A/2022/60022 

PWDECIA/2022/60268 

Online RTI application 
PWDECR/2022/60135 
Same RTI below 
PWDEC/A/2022/60143/1 
May be pertain 
Electrical Div1sIon 

Dated: 

to 

PWDEC/A/2022/60238/| 

PWDECIA/2022/60267 PWDEC/A/2022/60238 

Speed Post 

Reply copy attached 
RTI transferred to EE, Electrical 

Division vide this office letter No 
1610 dt. 08.07.2022 (copy attached) 

Reply through onl1ne on RTI Portal 
(online reply copy attached) 
Reply through onl1ne on RTI Portal 
from EE, Electrical Division (onl1ne 
reply copy attached) 
Reply through online on RT Portal 
and transferred to EE, Electrical 
Division on dated 31.10 2022 
(onl1ne reply copy attached). 

e0-(E) /H-212 

fel 110002 hl gG YA WeI 913 f 03/07 /2023 HqH À Yj, EGI 

PWDEC/A/202|/60080 
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GOVT. OF NATIONAL CAPITAL 

TERRITORY OF DELHI 

OFFICE OF THE SUPERINTENDING ENGINEER (EAST) 

$z fart-110091, 

PUBLIC WORKS DEPARTMENT 

At. À,�9136423998 

ufafeify; 

EAST MAINTENANCE CIRCLE 

HO- 23(3)/ l.A.fa. / 344. Tft. (yd)/ 1362 

at-94, Tf 4.-10, Iyft rÉA, 

Phone : 011-23392 194 

E-Mail: sepwddelhim22 @gmail.com 

PWDECR/2022/60238 f¢-ie 30.09.2022 Hc� I 

SPEED POST 

1S-42 

HEIUA Hfrat (TO ) 

0I 43(2y 34T\t3TSqH30/223/3927-H fai# 14.08.2023 À HafI 
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HarÀ, 

faqy: 

2. 

4 

PWD 

-94, Tfti-10, ft , 

S fart-110091, 
, ,�9136423998 

ufafrf; 

farrt afgalrs, ZHI A, fÌ-218,$ fereft Il0002 
OHT9: 011-23392194, ,cI: 011-23392 191 

E-mail: sepwddelhim22(@gmail.com 

PWDEC/R/2022/60238 feia 30.09.2022 Hy à| 

) 

fzt 

SPEED POST 

03102023 
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) 

-94s ta 10, gTsft g 
qeygiI E farl-110091 

HqH ADc/FAA/L&E/MCD/2023/D-1774 fI# 20.10.2023 

BTR 0. 9. 

Municipal Corporation off 
7th Floor, Ci 

New D 

Annexure-11
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yctSe feeit -l 10091. 
HÌ. 9136423998. 

No 

3TTT COUNTERFOIL 

To be detached and kept 
by the Sender. 

10 
POSTAL ORDER 

To whom payable 

At what Office 

Whether crossed. 

Date sent 

57F 496461 

3 
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Sh. Sanjeev Jain, 

No. ADCIFAA/L&EIMCDI2023/D- |74 

Rlo- B-94, Gali No. 10 

Delhi - 110091 

MUNICIPAL CORPORATION OF DELHI 
LAND & ESTATE DEPARTMENT 

Shashi Garden, Patparganj, 

7h FLOOR, CIVIC CENTRE, MINTO ROAD 
NEW DELHI-110002 

Subject: RTI Appeal dated 29.09.2023 & 03.10.2023 with reference to RTl application lID No.131 
& 132/PIOIL&EIMCD dated 25.07.2023. 

Name of Appellant :- Sh. Sanjeev Jain 

Order 

Date: ) 623 

Fact of the case:- Sh. Sanjeev Jain, hereinafter called as appellant, has filed a First Appeal dated 

29.09.2023 & 03.10.2023, stating therein that information asked vide his RTI application ID No. 131 & 
132/PIO/L&EIMCD dated 25.07.2023. 

The Appellant Sh. Sanjeev Jain was heard in person on 19.10.2023. In his submission, he stated that 
the appellant is not satisfied with the reply of PIO as requested in RTI ID No. 131 & 132/PIOL&E/MCD 
dated 25.07.2023. 

The Appellant and the PIO heard in person and available record on file perused by going through 
content of the RTI application. Informaion on queries No. 01 to 0 doesn't indicate specific 

requirementquery, hence, may not be provided. However, PIO is directed to provide the revised 
information of query No. 08 and 09 within 07 (Seven) days. 

Copy to :: 

Hence, the Appeal dated 29.09.2023 & 03.10.2023 in respect of Appellant Sh. Sanjeev Jain stands 
disposed of. 

In case, appellant is not satisfied with decision, 2d Appeal may be preferred before the Central 
Information Commissioner at August Kranti Bhawan, Bhikaji Kama Place, New Delhi 110066 under 
Section 19 (3) of the Act. 

Addítional Dy. Commissioner (L&E) 
First Appelate Authority 

PIO/L&E, MCD 7h Floor, SPM Civic Centre, JLN Marg, New Delhi 110052 for needful action and 
compliance of above order. 
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MUNICIPAL CORPORATION OF DELHI 
LAND & ESTATE DEPARTMENT 

7th FLOOR, CIVIC CENTRE, MINTO ROAD 
NEW DELHI-110002 

No. PIO/L&E/MCD/2023/D-1u 

Mr. Sanjeev Jain, 
B-94, Gali No. 10, Shashi Garden, 

Patparganj East, Delhi - 110091 

Subject: Reply of application ID NO. 131, 132, 137IPIOIL&E dated 25.07.2023 under RTI 
Act, 2005. 

Date: 23Y08/2023 

The desired information does not pertain to Land & Estate Department. 

As per Section 19(1) of RTI Act, 2005 you may file an appeal to the first Appellant 
Authority within 30 days of issues of this letter if you are unsatisfied with the reply, whose 
particulars are as given below: 

Name 

Designation 
Address 

Sh. Hemant Kumar Fauzdar 

Addl. Dy. Commissioner 
Land & Estate Department, MCD, 7th Floor 
Civic Centre, Minto Road, New Delhi - 110002 

Public Information Officer (PIO) 
Land & Estate Department, MCD 
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2. 

HoIo../goIo(30)/feoTofTo/ 2023 

1 

VHIY T0-011-23225222 

2. G8 efi w,. 
3. nfàlRda Hrgoosio wsÊT. 

| 
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MOST URGENTRTI MATTER 
fac- 16.07.2023 

MUMICIPAL CORPORATKOM OF DELHI 
(Cemm!aleer nab nction) 

Dy. No,. 

19 UL 23 

2rd Floor, Civlc Cemtre, Mew Deial-110002 
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. 

Estate Deptr 
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P.l.O 

HfeoR 31fuf4 20o5, 

2643 

VeyGI0 e foft - 10091. 
(Ht. 9136423998.) 

ce MOST URGENT RTI MATTER 

f- 05.10.2023 

3-ta gar 

order No- 0A-373668, 1 B-465163, 2D-348.J84, 31G 

H 10/-F4 Postel 
VSTS 

arrqrT CoUNTERFOIL 

To be detached and kept 
by the Sender. 

POSTALARDER 
To whom paysa bie. 

At what Office 

Whether crossg 

Dato sent. 

0A 373668 

Date sent -. 

1B 4651 63 

TERFOIL 

- and kept 
nder. 

D0 Rs. 
-)RDER 

2D 348 184 

Annexure-12
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GF4H05 : -G28/AYH./2023 

94, Ti ir 10, Vrft T, 

fcril110091. 
(Hasi-9136423998) 

HGYT 513/YHYH./2023 fiF 06.10.2023 I 

fties : 26|ro/23 

1. RoI` ¢ 3HR 1 sgT, 2012 OR 31 4 2012 T6 fA fafrt À 
S ÔT do as - 11.1.2012, 23.1.2012, 08.2.2012, 27.2.2012 ya f 

09.3.2012 | 

PHTY: 23228404 
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30/10/2023, 13.40 

P.I.0, 

1698652976980.Jpg 

MOST URGENT RTI MATTER 
fath - 27.10.2023 

ft -94 1et tr 10, rsft ms 
yeugri Rotl -110091. 

Ht. 9136423998. 

3o54 

08.02.2012, fei 27.02.2012, f-ita 09.03.2012, TH âi 0G â AfH 

qy fecar fefu 2o05, ufa gak â 10/- 4 Sleep No T Y3436 

Act 
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#H0E :S-672/yAyA./2023 

94, Tf qr 10, , 

feo110091. 
(targ 9136423998) 

HT 512/yHyH./2023 fei# 04.10.2023 I 

RHIY: 23228404 

Assit. Municipal Secretary 
Municipal Corporation of Delhi 
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MUNICIPAL CORPORATION OF DELHI 

RINamaynpeV 
TATIAddresAare 

HEqd/Contact No. 
sÈTWPurpose TLna 

RrRT (TT )IAmoug words 
oGr}H/UCash/Cheque/DD N 

Shasetpate 

Cheque subject to 
realisation/authorisation. 

M.P-Job 121-1000 books 100 x 3-29-09-2022 

vla/RECEIPT 
No. :EF 

Below mentioned amount received, will be credited to the concerned accounts. 

drrefr/Head of A/c 

d/Bank : 

aa/Zone 

faarU/Particulars 

far/Departmeh 

Visit us at: wwwncdonline.gov.in 

mconline 

Form C-1 

ABranch 

61.1.2O23 

VIfRTAMount 

Persóangfosyng Re 
with Narte &ayiÍn 
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* Public Authority 

Registration Number 
Date of Filing 
* Name 

Gender 

* Address 

Pincode 

Country 
State 
Status 
Pincode 
Phone Number 
Mobile Number 

Email-ID 

Citizenship 
* Is the Applicant Below 

Poverty Line ? 

Lt. Governors Secretariat 

LGÌVS/R/2023/60028 

21/01/2023 

Sanjeev Jain 
Male 
B-94 GALI NO-10 SHASHI GARDEN, Mayur 
Vihar patpar ganj 
|10091 
India 

Delhi 
Urban 

Details not provided 
+91-9136423998 
+91-9136423998 

sanjeevjainl[dot]b94[at]gmailldot)com 

Indian 

No 

(Description of Information sought (upto 500 characters) ) 
Description of Information Sought 

Q 1. Has any meeting been held of Honble L.G delhi on 24.02.2021 to review 
the status of tasks on 77 corridors category A B and C in matter of 1.A.No. 

34/1999 in CWP No. 13029/1985 M.C. Mehta vs. UOT & ors. Kindly answer 
my question in yes or no. 

Q 2. If any meeting was held of Honble L.G delhi on 24.02.2021 to review the 
status of tasks on 77 corridors then kindly provide the copy of minutes of 
such said meeting. 

Note . kindly provide all the reply along with my questions in it and with all the 
related documents with the authorized stamp of concerned department and 
signature of authorized person these information asked for are most urgent. 
* Concerned PIO 

Supporting document 
Nodal Officer 

Supporting document not provided 

Annexure-13
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To 

Right To 
Information 

No.I589/RTI/22-23/RN/ID-4693 1/ 6oo 
(LGOVS/R/2023/60028) 

Sir. 

V[h. Sanjeev Jain 

LT. GOVERNOR'S SECRETARIAT 
RAJ NIWAS: DELHI � 1 10054 

B-94, Gali No.-10, Shashi Garden, 
Mayur Vihar, Patpar Ganj, 
Delhi-110091 

Speed Post 

Subject: Supply of information in rlo RTI application under RTI Act 2005 of Sh. Sanjeev Jain (ID 
No. 46931) received through E-RTI portal, GNCTD, (Reg. No. LGOVS/R/2023/60028) for 
information regarding 77 Cerridors in the metter of MC mehta vs UOI & Ors. 

Dated o7-o2-23 

Copy to: 

Please refer to your application filed under RTI Act 2005 through E-RTI, Portal, GNCTD on 

21/01/2023. In this regard, the information available in this office is as under: 

I to 2. No such information as sought by the applicant is available in this Secretariat as this 

Secretariat is not the custodian of record/information. The requisite information may be available with 
Delhi Police. Any further information pertains to Delh Police and the same may be obtained from them. 

Further, your RTI application is also being transferred u/s 6(3) of RTI Act-2005 to the PIO, 
Delhi Police providing information held by them in the matter. It is also intimated that if you do not 

receive appropriate information from above mentioned Department or the reply received from 
them is not satisfactory, you may file your Ist appeal before the First Appellate Authority of the 
above the above said department i.e Delhi Police. 

As per section 19 of the RTI Act-2005, you may file your ist appeal before the First Appellate 
Authority i.e,, Sh. Anoop Thakur, Pvt. Secy. to Lt. Governor, Raj Niwas, Delhi, within 30 days of issue 
of this letter, if not satisfied with the reply of this office. 

(J.P. Kothari) 
Dy. Secretary cum PIO 

Lt. Governor Secretariat 
PH. 011-23925341 

PIO, Delhi Police (PHÌ), Tower-, Jai Singh Road, New Delhi-110001. The RTI application of Sh. 
Sanjeev Jain is hereby transferred w/'s 6(3) of RTI Act-2005 with the request to provide the requisite 
information to the applicant within time limit. In case, the information is not related to your Department, 
the same may please be further transferred to the Department concerned under intimation to the applicant. 
The applicant has deposited the requisite fee. 
Encl: As above 

(J.P. Kothari) 
Dy. Secretary cum PIO 

Lt. Governor Secretariat 
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DEPOL/R/P/23/02072. 
TIMED/UNDER RTI ACT-2005. 

OFFICE OF DEPUTY COMMISSIONER OF POLICE-HO-II-CUM-PUBLIC INFORMATION OFFICER, DELHI POLICE HEADOUARTERS, ROON NO, 803, 8TH FLOOR, 
TOWER-01 JAI SINGH ROAD, NEW DELH-110001. 

No. XXIV|/29/Spl/ID-645/2023/ 
To 

Subject: 

Point No. 

Shri Sanjeev Jain, 

1& 2. 

/RTI Cell/Desk-II/PHÌ dated 

R/o.B-94, Gali No.10, Shashi Garden, 
Mayur Vihar, Patpargang, Delhi-110091. 

With reference to your RTI application dated 21.01.2023 [received on 
09.02.2023] through Shri J.P.Kothari, Deputy Secretary/PIO, Lt. Governor Secretariat, Raj 
Niwas, Delhi-110054, vide No.1589/RTIV22-23/RN(D-46931 )/601, dated 07.02.2023 on the 
subject cited above. l am to provide the requisite reply pertaining to PIO/PHOQ, as under: 

Seeking information, under Right to Information Act-2005. 

2)3/3 

Reply. 

No. XXIV/29/Spl/ID-645/2023/ 

As per record, the requisite information is not available in this Hdgrs. 

PUBLIC INFORMATION OFFICER-CUM 
DY. COMMISSIONER OF POLICE(HDQRS-I), 

DELHI POLICE HDQRS., DELHI 
Ph #23746100 Extn. 69934 

E-mail ID dcp.hdqtr2@delhipolice gov in 
The first appellate authority under section 19 of RTI Act-2005 is Sh. Rajesh Kumar, JUCPI Hdqrs., Office location. 11h Floor, Tower 1, Police Hdqrs Ja1 S1ngh 
Road. New Delhi-01, Ph # 011-23473556. The appeal could be filed within thirty days of receipt of the reply, if not satisfied with the above reply 

/RTI Cell/PHÌ dated 

forwarded to Shri J.P.Kothari, Deputy Secretary/PIO, Lt. Governor 
Secretariat, Raj Niwas, Delhi-110054, w.r.t his office No.1589/RTW22-23/RN(ID-46931/601, 

dated 07.02.2023 for favour of information. 

PUBLIC INFORMATION OFFICER-CUM 
DY. COMMISSIONER OF POLICE(HDQRS-I), 

DELHI POLICE HDQRS., DELHI 
Ph # 23746100 Extn. 69934 

E-mail 1D dcp hdgtr2Qdelhipolice.gov in 
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HGAI:VG. 11(27))2022-23/4"h-Qtr/ PIO-2672/st/ Y9 

Sh. Sanjeev Jain, 
B- 94, Gali No. 10, 
Shashi Garden, 
Mayur Vihar Patparganj, 
Delhi- 110091. 

fae qcyselt as iet 212 E y aI` A 197 À 

RTI Matter/Most Urgent 

quT H1ftart, Chief Secretary Office, qa HSUT No.F.3/ 18/PIOCS/2022 
23/I.D. No.-12761/RTI/666-667 fcie 06.03.2023 t IA FHTI 3T4h cARI 

8ai aet, t-far, fet Hfdarga, 
as fri-110002 

feaia: )3-3-2o22 

3)23 
(HT FAR) 

Ph. No. 23392789 

Annexure-14
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To 

Sub: 

RIGHT TO 

INFORMATION 

No. F.3/18/ PIOCS/2022-23/I. D. No.-12761/RTI/6& 6t 

Sir, 

GOVERNMENT OF N.C.T. OF DELHI 
OFFICE OF THE CHIEF SECRETARY 

DELHI SECRETARIAT, I.P. ESTATE, NEW DELHI 

The Dy. Secretary (Power)/PIO, Power Department, 
B-803, Delhi Secretariat, 

RTI MATTER/TIME BOUND 

I.P. Estate, New Delhi. 

Dated:- 0 /03/2023 

Transfer of Application dated 04-03-2023 under Sub-section 6(3) of Section of RTI Act, 2005, 
received from Shri Sanjeev Jain. 

The undersigned has received the online application (registration no. CSCTO/R/2023/60113) 
on 04-03-2023 under Right to Information Act, 2005. The applicant has submitted online RTI fee of 
Rs. 10/-. 

Encl: RTI Application. 

The information desired by the applicant is not available in the Chief Secretary Office. It seems 

that the same is available with you. Accordingly the application is transferred to you under Sub Section (3) of Section 6 of Right to Information Act, 2005, for further necessary action. 

In case it does not fall under your jurisdiction, it may please be further transferred to the 
Public authority to which the subject matter is more closely connected, directly, under intimation to 
the applicant. 

Yours faithfully 

(Pradeep Tayal) 
P.I.O. of C.S. Office 

Leopy forwarded for information to Shri Sanjeev Jain. B-94, Gali No.10, Shashi Garden, Mayur 
Vihar Parpargani, Delhi-110091. (If you are not satisfied with above transferred, you may file appeal 
before the First Appellate Authority, Office of the Chief Secretary, Room No. A-502, Delhi Secretariat, 
New Delhi. As the application have been transferred to above mentioned department(s), if 
you are not satisfied with reply provided by the aforesaid department(s) you should file 

first appeal to the Appellate Authority of the department(s) concerned and not to the First 
Appellate Authority of the Chief Secretary Office because the First Appellate Authority of 
the C.S. Office does not have jurisdiction over the aforesaid department(s). 
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Publhe uthorty Deul 

* Public Authority 

Personal Details of RTIApplicant: 
Registration Number 
Date of Filing 
i* Name 

Gender 

* Address 

Pincode 

Country 
State 
Status 
Pincode 
Phone Number 

Mobile Number 
Email-ID 

Request Details: 

Citizenship 

Line ? 

Chief Secretary Office 

1. 

CSCTO/R/2023/60113 

s Concerned PIO 

04/03/2023 
Sanjeev Jain 
Male 

B-94 GALI NO-10 SHASHI GARDEN, Mayur 
Vihar patpar ganj 
110091 

India 
Delhi 

Details not provided 
Details not provided 
+91-9136423998 
+91-9136423998 

* Is the Applicant Below Poverty 

sanjeevjain[dot]b94[at]gmail[dot]com 

Indian 

((Description of Information sought (upto 500 characters) ) 
Description of Information Sought 

Nodal Officer 
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11/20/23, 11:50 PM Gmail - Service of Reply by the Petitioner to the ‘Status Reports/Reply’ as filed by the Respondent No. 1 i.e., Municipal Corporat…

https://mail.google.com/mail/u/0/?ik=47af5d9d77&view=pt&search=all&permmsgid=msg-a:r4025231390906323673&simpl=msg-a:r402523139090632… 1/1

SANJEEV JAIN <sanjeevjain.b94@gmail.com>

Service of Reply by the Petitioner to the ‘Status Reports/Reply’ as filed by the
Respondent No. 1 i.e., Municipal Corporation of Delhi, in the O.A. No. 559/2022
named as Sanjeev Jain Vs. Municipal Corporation of Delhi & Ors.
SANJEEV JAIN <sanjeevjain.b94@gmail.com> Mon, Nov 20, 2023 at 11:29 PM
To: Commissioner MCD <commissioner@mcd.nic.in>, commissioner-sdmc@mcd.gov.in
Bcc: gargi jain <mariejain16@gmail.com>

Commissioner,
Municipal Corporation of Delhi,
Dr. S.P. Mukherjee Civic Center,
JLN Marg, New Delhi-110002. & Ors.

Sir,
 
This is in reference to the captioned matter,  please find attached the  Reply  on behalf of the Petitioner  to the ‘Status
Reports/Reply’ dated 17th September, 2022 & 02nd December, 2022 as filed by the Respondent No. 1 i.e., Municipal Corporation
of Delhi.

 
Kindly acknowledge the receipt of the same.

______________
 Thanking You,
Sanjeev Jain,
9136423998

Reply by the Petitioner_MCD.pdf
24793K
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